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possesses hlgh respect to the Tribunal ;7
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, ggéMy;vZ Méuwj““"a -turns that way. Considering his -reply
| M f:v:) C’,W ;, ' we feel that no purpose wi ‘U;"served :
’ ' : by proceeding with the contempg® peti-
o/ e ; :
oo deopd 5

tion. accordingly the contempt petition
7 .

W‘ o 2 € | is closed.

: - Member ' o Vice~Chaifman
1) St vy Zz{)/dé " vg » | |

A

13

Sew Conwne aled | ]
oon loahel® 2% Tus | | .
Coamtenanans |

C—OPB e Wes ‘30\“""‘&;
Mo =t %.a:skv,c_v\

‘ '2’}"‘“‘ I (RS SR
26/17/55 D R |
/’LL %/,u, r~le— | TR e

éfwjy //‘\& | "

av\/é
y (AL Vi 7

‘t
t...
ﬁ'.,o"
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e ‘:i° '. The alleged contemner named above
| MOST RES@EC‘I’FULLY SI{EWETH T
“‘T,,” That your humble alleged contemner-ls in —
A;‘.receiptvoi notlce dlrectlng him to appear 1neperson '
-today t):a\./ 24.11.98. . S
: me_ That your humble alleged contemner is not o
| rgu:thy of: oon‘tempt oi“ Court at all. .

B That your humble alleged contemner as head of N
"Assam Telecom Clrdb has exhausted all means pos31ble
tO‘ilnd outvthe_recqrds;of the case 1n,or1g1nal 1nz
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h;’. That your humble alleged contemner begs to |

state that an official of circle'ofﬁice,convereént with

the case was deputed to~TDM7Dibrugarﬁ.and\TDM/JOrhat office
on 1.7.98 to discover and collect the official records

conhecting with the Departmental Confirmation Examinations

hield during 1960-66. Inspite of vigourous search -at

bo th officee»fhe required records could not be traceds..

Do That your humble alleged contemner beg;to state

that the Asstt Dlrector Telecom(Legal) Circle Offlce

' personally v151ted the office of the Chief General Manager:

Telecom.,Shillong and conducted a search operation to

- locate the required records but failed to.trace out the

records,.

6o That in such a situation there are no materials
of oommlttlng offence of contempt of Court and same may -
kindly be dropped.

Ve Thatfinspite of the position explained above,

if this Hon'ble is satisfied to hold that offence has

- been committed, the alleged contemner seeks for unconditional

apelogy and same'may be granted, -

Be - That the alleged contemner possesses highest
respect towards judiciary and it is his misfortune to

receive a notice of contempt from this HOnﬂﬁle\Tribunal.
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9. That this is 'a fit case where the contempt préé‘eeding
may be closed.
1C. That causés are shown bonafide and. in the interest
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I, Shri K.PadmanaVan, son of S- W RS e

aged Y 4&9.; yéars,, presently Ghie=f General Manager
N : .
Telecom. K r\?ala Circle do hereby solemnly affirm and

declare as follows :=

1. That T am the alleged contemner in this contempt
proceeding and as such I am well acquainted with the facts

and cireumstances of the case..

2. That the contents made in paragraph | , 9

are true to my knowledge and thos made in paragraphs L;),r
are derived from records which I consider to be true
and rest being legal advice and submissions I sign this

Verification 4t Guwahati on gA.4 day of November,1998.

Deponemnt




